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CUSTOMS, EXCISE & GOLD(CONTROL) APPELLATE TRIBUNAL,
NEW DELHI.

E/APPEAL NO. 289/98-NB(S)

(Arising out of Order-in-Appeal No. 356-CE/JPR/97 dated
18.12.97 passed by the Commissioner of Central Exc1se
(Appeals), Jaipur).

M/s. SIMCO Industries. Appellant

{ None)
Vs
C.C.E, Jaipur. Respondent

(sh. A.K. Jain, JDR)

£ )AL ORDER NO. HSSQ’/@’/,N);
(Dated the 7th March, 2001) /wq)

PER S.S5. KANG :

When the case was called, none appeared on
behalf of the appellants, in spite of notice. On
25.2.2000, the case was adjourned to 11.12.2000 in the
presence of Sh. Pankaj Mallick, C;A., who appeared on
behalf of the appellants. On 11.12.2000, none appeared
but the case was adjourned for today and a notice was
issued to the appellants with a copy to Shri Pankaj
Mallick, C.A.. As none appeared, in spite of notice,
the appeal is dismissed £for want of prosecution.

(Dictated in Court).

(S.5. KANG)
MEMBER (JUDICIATL)

dt. 07.03.2001
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